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Need for setting up a Supreme Court Bench at Bangalore in Karnataka

SHRI K.B. KRISHNA MURTHY (Karnataka): Sir, | have a request to make.
The Special Mentions are not being replied to.

Sir, my Special Mention relates to the setting up of a Supreme Court Bench
in Bangalore.

The litigant public of the Southern States and, particularly, from Karnataka,
have been put to great hardships in approaching the highest court in the country,
that is, the Supreme Court, for final justice in various cases. It is difficult for the
litigant public to go to New Delhi several times to pursue their cases. A large
number of appeal cases are filed year after year from the Southern States. In
order to provide justice at the doors of the common man, it is necessary to set
up a Bench of the Supreme Court in Bangalore. Bangalore has got all
infrastructure facilities and it is the IT capital of the country. Therfore, | request the
Government of India to set up a Bench of the Supreme Court in Bangalore.
Thank you.

SHRIMATI PREMA CARIAPPA (Karnataka): Sir, | associate myself with
what Shri K.B. Krishna Murthy has stated.

Concern over the discharge of effluents in the Bagad River Jyotiba Phule
Nagar of Uttar Pradesh by a Chemical Factory
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1 [ ]Transliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Now Special Mentions are over. Shri Md. AN
Ashraf Fatmi will introduce the Bill.

GOVERNMENT BILLS
The Manipur University Bill, 2005

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MD.ALI ASHRAF FATMI): Sir, | beg to move for leave to
introduce a Bill to establish and incorporate a teaching and affiliating university in the
State of Manipur and to provide for matters connected therewith or incidental
thereto.

The question was put and the motion was adopted.
SHRI MD. ALI ASHRAF FATMI: Sir, | introduce the Bill.
The Code of Criminal Procedure (Amendment) Bill, 1994

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Mr.
Deputy Chairman, Sir, | beg to move:—

That the Bill further to amend the Code of Criminal Procedure, 1973, be
taken into consideration.

Sir, the need for amending various provisions of the Code of Criminal
Procedure, 1973 has continued to be felt for toning up of the investigating
machinery and process, strengthening the prosecution-related machinery,
streamlining and improving procedures, especially from the point of view of
expediting trial court procedures, tackling problems of undertrials and matters
connected with the grant of bail and effective miscellaneous improvements.
Accordingly, the Code of Criminal Procedure (Amendment) Bill, 1994 was
introduced in the Rajya Sabha on 9th May, 1994. The Bill was referred to the
Parliamentary Standing Committee which considered
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